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;
The Bigh Court Of fMladhpa Pravesh
WP-3198-2021

(AJAY SHARMA Vs THE STATE OF MADHYA PRADESH AND OTHERS) -

I
Jabalpur, Dated : 22-02-2021

Mr K.C. Ghildival, Advocate for the petitioner.
Mr. Abhinav Kherdikar, Panel Lawyer for the respondcntsfgtate‘
P U‘eﬂl"d on the question of admission as well as on interim relief
By the mstant petition filed under Article 226 of the Constitution of
India, the petitioner is challenging the order dated 29.12.2020 (Annexure-
P/10) which has been issued in pursuance to order dated 31.10.2019
(Annexure-P/9) whereby the peltg&ner‘s representation has been rejected and
also challenging the order dated 31.12.2020 (Annexure-P/11), whereby the
petitioner has been directed to bc.‘#clievcd m pusuance to the transfer order
dated 08.08.2019 (Annexure-P i
A‘lx:amcd counsel for the petitioner submits that vide order dated
%20!9, the petitioner was directed to be transferred from Sijhora to
Jhiriy-i'-land the same wu; assailed by the petitioner before this Court and
tinally, the said order was cané“cilcd by the Commissioner, Tribal Department,
but again the Authority is m:p?nimng the order dated 08.08.2019. He further
submits that the petitioner is having physical disability to the extent of 75%
and as per the Policy, the handicapped person should not be transferred.
In view of the above, let notice be issued to the respondents on
p-aqu‘r?t of process fee \éithin a period of seven days by RAD mode.

}By way l;f mterim:measure, the operation of impugned relieving order
dalcd; '.%I.i2.2()2.() (Annexure-P/11) shall remain stayed and the petitioner be
allowed to work at his present place of posting i.e. Sijhora till next date of
hearing,

Certified copy as per rules.
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